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"VERSUS- .
. . 1."Coxnrnisjsioner of Police o e PR : O S
. “-Police' Headquarter, =~ - - L E ot s
g . ITO, New Dethi. . —_— o - tooL T
2 Dy. Commxssmner of Pohce
4" Bn. I?AP Room No. 13, _ . SR B
» . Administrative Block, NewPolxce Lme - S U R
: ngsway Camp,Delhl S . g L e T
N 3 Dy. Commissioger ofPohce B L o
¥ : qus (Estt ) Delhi c T » e Lo
L 'MSO Building, PHQ, T o
‘o , ITO, IP Estate, New,Delh: N e R
SR \ Lo T o .Respondents
" . | ORDER(ORAL) o
S _ Mr Justwe’V S Aggarwal Chaxrman | iy
»v B o | ) . ’ T . - .
By thxs common order we pro;rose to dlspose of the follomng petmons
N . . OA No. 2140/2004 OA 2141/2004 OA 2142/2004 OA :
: ‘ 2143/2004 OA 21‘44/2004 OA 2145/2004 OA 2146/2004 OA
L 2147/2004 OA 2148/2004 and OA 214902004, |
s The facts basxcally are 1dent1ca] though the applrcants took test for dxﬁ'erent posts
mDelhlPohce e . ‘
L h 3, The eum and substance ofthe claim i is that in pursuance ofthe advertlsement the N -
S plxcants apph-ed and undergone physwal measurement test, stammatest tradetest and
.‘ s R o
' the mternews It 18 contended that the fmal resnltwasdxsplayed on theNotxce Board and o
_ " the apphcants were showq to have been f nally selected and servxce records were also :
"wchecked. -
f{ ) ']I‘he preclse gnevance of the appllcants is that the entu'e process has been =
B} cancelledby anews 1tem appeanng whlch reads as under
. ho o ) -
= “The recruxtment for the post of Constable (Brass Band) and Constable (Pxpe S
. " Band) in Delhi Police ntentioned at S Nos4 and 5 of the adverttsement' o
%-_ ) published in the News Papers in Hindustan Times (English ) and Pubjab Kesri * :

-~
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*(Hindi) dated 06.12.2003 ‘@ ol Eonpleipiech News dated oe 12:2003 is |
hereby cancelled on admmnstratwe grounds O ‘

1
. - 5 - ] = . =% 5 £
LI . . . k s - . \

- Sd/-

, . o ' ‘.. . . (DS Norawat)
st T am g’ s  Dy. Commisgioner of Police - .
-‘ , ‘ | Homs(Estt)Defhi” S

5. © . By vxrture of the’ present appltcanons apphcants seek a dxrectmn to appomt them - |

A

as C onstable in. dxfferent dxscxphnes in Delhx Pohce and declar'e that" the act of the

-

respondents in cancelhng the recmxtment‘ is :llegal. :

* 3 \ kS ] .. i

- 6. Shri Ajesh Luthra, learned counsel for respondents was present in Court We 5 7 '\.

-

_ called upon hnm asto 1f he can mform us about the reason for cancellat;on Lenrned'- oyt
counsel stated that there were certain complamts that had beeri- recexved by ‘the

Comm 1ssmner of Pohce. The same had been venﬁed and hmnng been found 1o be true
/.

£ and- correct re-test was done It is only thereaﬁerthat the Commxssmner of Palice had

; can_ce}_led the entlre process.

.

e .Takingvs'tookofthes'efacts leamed counselforthenpplicnxxts stafes that he wm ST B *

: assail the smd re-test and the action taken by the Comm:ssxoner of Pohce maccordmce

J -

.w1th law Wxthopf prejddlce tOhlS nghts he does not press the present petmons - Y G:
Allowedasprayed - ‘ , ;o . oL e I

8 Snbject to the aforesmd,, dxsxnlssed as thhdrawn
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